N THE SUPREME COURT OF | NDI A
CRI M NAL ORI G NAL JURI SDI CTI ON

CRIM NAL APPEAL NO. 555 OF 2011
[ ARI SI NG OUT OF SPECI AL LEAVE PETI TION (CRL) NO 10386 OF 2010]

GANTI SAyA@l rRAO L. APPELLANT

STATE OF AP. & ANR ..., RESPONDENTS

ORDER

Leave granted.

Learned counsel for the parties are agreed
that the amount which is the subject matter of
the cheque has been paid by the accused to the
conpl ai nant . In this view of the matter, the
| earned counsel for the conplainant states that
no grievance renains.

The appeal is, accordingly, allowed and the

conviction is set aside.

[ CHANDRAMAULI KR. PRASAD]
NEW DELH

FEBRUARY 22, 2011



